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. CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA N0.185/2003 to 1212/2003 

This the 19th day of May, 2003 

HON BLE SH KULD IF S NGH MEMBER J 

Dharamveer Singh 
S/o Sh. Sher Singh. 
Village Majhri 	F.0Gobuhana 
District .!hjjar (Haryana). 

ikø.. 	//2?OXa33 

'Pi.tambar Yadav. 
S/a Shri Mohan '(adav, 
Village Dabar Enclave, 

,•.'LJaffarpur .Rautamor1 istrict Najafgarh. 
New De 11110073'. 

mb 1lW/2WJflX3 

Krishan Kurnar. 
S/c Shri: Fateh Singh, 
VII (age Khedka Gujar, 
P.O.Dulheda, 
Oistrict-Jhajjhar(Haryana). 

min., 11 I asI/ 

Rarnes h. 
S/a Shri Kartai' Singh. 

'1 iiIage'Majhr i:•;. 

t P.0.Gobut1ana. 
District Jhajjhar (Haryana). 

Jagd I sh. 
S/a Shri Laddu Lal 
Village & P.O. Issapur. 
New Delhi-110073. 

111  

Sura J PraI:ash 
S/a Shri Kewa I Singh,  
Village & P.O. Issapur 
New Delhi --- 110073. 

..1l31//2 

Jaivir Singh. 
S/a Shri Nafe Singh, 
Village Majhri, 
P .0. Gobuhana, 
District Jhajjhar (Haryana). 
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92§2(a)Mp  

Anoop S i ngh 
S/a Shri Kedar Singh, 
Village &PO. Issapur, 
New Delhi-110073. 

Ramesh Chand, 
S/a Shri BishamberDayai. 
Village &P.O. issapur. 
New DeIhi-110073. 

&i4kL 11 	//2i3 

Di ibagh, 
S/o Shri •Saradara, 

- 'Village Majhri. 
P.O.Gobuhana, 
District Jhajjhàr '(Haryana). 

©_ttJFtm.. 111l 

Mahaveer Singh, 
S/a Shri Ratan Singh. 
Vii lage Khedka Gujjar, P.O.Duihera, 
District Jhajjhar (Haryana). 

Ravinder Singh, 
S/o Shri Tara Chand, 

:VulIage.Bhovapur, 
P .O.Rathdhana, 
District Sonepat (Haryana). 

It 

I 	©7T//2flXD3 

Dharambeer, 
S/c Shri Suraj Bhan, 
Village & P.O. Issapur. 
New Delhi-110073. 

Ram Avtar 
S/a St-i. Jai Narayan, 
V I I I age & P. 0. Bad I I 
(Haryana). 

11/723n13 

lshwar Singh. 
S/a Shri Mansa Ram, 
Village Majhri 
P 0 . Gobuhana, 
District Jhajjhar (Haryana). 
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Sat veer. 
S/o Shri Ram Chand, 
Vii lage Maihri 
P .0 . Gobuhana. 
District Jhajjhar (Haryana). 

1121D11//2lflXflX3 

Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Village Dabar Enclave, 
P.0.Jaffarpur Rautamor, 
DistrctNajafgarh, 
New Delhi-110073. 

9-1 

Raj l\umar. 
S/ô Shri Prithvi 
V11 I-age &-:P--O.- Issapur; 	-• 
New DeIh1-110013:;- 

RameshKumar, 
Sf0 Shri Baiwant.Singh, 

.Village Majhr.i 
P.O.Gobuhana, 
District. Jhäjjhar (Haryana). 

Parrnanand,' ... 
S/a Shri Bujan Singh, 

1' 
 

Village Magri 
P. 0. Gobuhana 
District Jhajihar (Haryana). 

5/2 

Rohtash, 
S/a Shri Ramer Singh, 
Village Majhri, 
P.0.Gobuhana, 
District Jhajjhar (Haryana). 

O..JP4l 	2//21DX3 

Mamman Singh, 
Sf0 Shri Sukhi Ram, 
Village &P.0. Issapur, 
New Delhi-110073. 

112 7//23 

Bhim Singh., 
S/o Shri, Sher Singh, 
Village&P.0. Issapur, 
New Delhi-110073. 
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Suresh [)as 
S/0 Shri Chattar Das. 
ViHage & P.O. Mitrau. 
New De I h I --110073 

S. 
D ha ram v e a r 
S/o Shri Sri Krishan, 

Village & P.O. Issapur. 
New DeUu-110073. 

Jai 	Prakash, 
So Shri 	Anandi 	Ram, 
i4lage & 	P.O. 	Jaffarpur. 	 - 

New Delhj.-110073. : 

o - 	11 211 1/20o3-  
k r 

Ravinder Rai - 
Sb 	Shri 	Jaddu Rat, 

--. 	... 

Vii (age Dabar 	Enclave, 
.' 

P 0 Jaffarpur Rautamor, 
District 	Najafgarh,  

.. 

New De I h i-110073 
4- 

O - 	- 	.112112/2003 

Sm t 	An I t a, 
Shri 	Dharam Pal 	Singh 

Village & P 0 	lssapur, 
w 	Delhi-110073. -APPLICANTS 

' 	(By Advocate: 	Sh. 	L.C.Goyal 	alongwith 
Ms. 	Manjusha Waclhwa and 
Ms. 	Pratibha Kumari) 

Versus 

National 	Bureau of 	Plant 	Genetic 
Resources, 	LC.A.R., 	PUSA, 
New Delhi-hO 	012. 
(through 	its 	Director) 

The 	Indian 	Council 	of 	Agricultural Research 
PUSA, 	New Delhi-hO 012. 
(Through 	its 	Director General) -RESPONDENTS 

©E(iiL) 

I will decide the OAs-1185/2003 to 1212/2003 together as 

,; 	-.-- 	 p.... 
common issue of facts and law is involved in thesecases- 

N 

i:
Zj 



[5_i 	 7 

2. 	Applicants are aggrieved of the fact that despite their 

coni,inuous long service as casual labour as all the applicants 

have been appointed during the year 1971 to 1992 at different 

t lines but, they have not, been regularised. 	Al I the applicants.  

claim that they have been work I ng for the last so many years 

but 	have not been regul at- i sed. For th s purpose they have 

ret led on a scheme issued by Ministry of Personnel. 	Public 

Gie\'ances and Pensions. Department of Personnel & .Training 

ve 	their •)M 	d76t88 	l"t' is further stated that" 

respondents vide order Annexu -e A-i dated 29.10.99 has ordered 

-tlrat as per the recommendations of the committee constituted 

for the purpose continued in OM dated 7.6.88 is,sued by the 

Department of Personnel & Training had approvedthe payment of 

wages to be made to 'the casual labourersengaged at. .. National 

Bureau of Plant Genetic Resources, Issapur and submitted that 

respondents are acting in piecemeal fashion and are, issuing 

the orders based o'n the DOPT scheme of 7.6.88 but .are ' not 

regul at-  ising the employees though there are vacancies.•  

:3. 	However, counsel for applicants was unable to point out if 

any Junior to the applicants have been regularised or if any 

senrc i i t 	I st 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy, if at all the applicants had 

ever 	made 	any 	i'epresen tat ion 	seek I ng 	regu I at-  sat ion. 

Appl cants counsel submitted that though applicants had been 

ag tat ng through 	their union for,  regular sat on but 	i t 

appears that everything was on I', or-a I as no represen'tat ion has 

ever subri I I ted by the Un i on has been annexed w i 't h the GA . 	Ihe 

f'act 	that respondents had appi led the scheme dated 1.6.68 	in 

piecemeal fashion as per Annexure A--i, so it is quite manifest 

that respondents in spirit appeal-s to have accepted the:schemel 

oflb85 
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:1. 	1 think these OAs can be disposed of at this initial stage 

I tsel I 	wi thou -i 	Issuing not ice 	to the respondents with a 

direction to them to examine the case of the appi icàrtg for 

reguiarisation. if the applicants can he regularised in 

accordance with the scheme dated 7.688. They should pass a 

reasoned and speaking ordëtthe.èëoh.T. 	.. 

For this purpose. Jet these QAs be treated. as 

leplesen-tat ion of 	the applicants and same
-77 be sent alongwith - 	' 

r 	 - 
the Cop)' of this order to the respondents who arerecThj(o' 

- 	:• 	
i_ 

oass a reasoned and speaking,order thereon within 	peodof 

3 months from the date of receipt of a c.op> of this rder and 

1 to see to it  egulari.atapplicantscanber 	
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tands.............framework.of the scheme. OAs s 
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6 	A copypof this 6i- der be placed in at I the fi les 

L['JLDIP SINGH ) 
Member (J) 
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